
Jammu and Kashmir
Pollution Control Committee

Chairman.spcb@jk.gov. in
membersecy-j kpcc@jk.gov. in

0191 -2472881,2476925

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

The Consultant Judiciat,
Hon'ble NationaI Green Tribuna[,
PrincipaI Bench,
New Dethi.

N o : J KPCC/N GT/O A 1 046 I 261 )-LG 6 Dated:- I I -02-2026.

Sub:-Repoft on behatf of Jammu and Kashmir Potlution Control
Gommittee pursuant to Hon'bte National Green Tribunal, order
dated 20-11-2025 passed in OA No. 10461 2024, titled "Saving
Kashmir Brown Bears is a Race Against Time Wildtife SOS and J&K
Witdlife Protection Department Take cha[lenge".

Sir,

ln comptiance to the directions of Hon'bte NationaI Green Tribunat,

PrincipaI Bench, New Dethi order dated 20-11-2025 passed in OA No. 10461

2024, titted "Saving Kashmir Brown Bears is a Race Against Time Witdtife

SOS and J&K Witdtife Protection Department Take chaltenge", the report

of the J&K Pottution ControtCommittee is submitted herewith.

It is therefore, requested that the report may kindty be taken on record

and ptaced before the Hon'bte NGT for consideration.

Yours faithfutty,

Encl:- As Above.
I

/-L''*--
(Dr. R. Gopinath) IFS

Member Secretary
J&K PCC

{k
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Originat Apptication No. 104612024

IN THE MATTER OF "News item appearing in lndia.com
dated 27-07-2024 titl.ed Saving Kashmir
Brown Bears is a Race Against Time
Witdtife SOS and J&K Witdtife
Protection Department Ta ke chaltenge.

Report on behalf of Jammu and Kashmir Pottution Control Committee
pursuant to Hon'bte National Green Tribunal, order dated 20-11-2025
passed in OA No. 10461 2024, titted "Saving Kashmir Brown Bears is a
Race Against Time Witdtife SOS and J&K Witdtife Protection Department
Take chatlenge".

Background:

That the Hon'bte NationaI Green Tribunal vide order dated

20-11-2025 passed in OA No. 10461 2024 directed as fottows: -

"The Regional Head of J&KPCC appearing virtually has also

submitted that the steps are being taken for imposition of

environmental compensation, therefore, he is also directed to f ile

the action taken report within four weeks"

Status Report:

ln comptiance of order issued on 20-11-2025 passed in OA No. 1046/

2024 by the Hon'ble NationaI Green Tribunat, the report of the J&K Potlution

ControlCommittee is as fottows:

1. That notice for levying of environmental compensation for violatlon

of Sotid Waste Management Rutes, 2016 was issued to Chief

Page 1 of4

Before the Hon'ble NationaI Green Tribunat
Principat Bench, New Dethi
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Executive Otficer, Sonamarg Devetopment Authority, Ganderbat by

J&K Pol.tution ControI Committee vide no. JKPCC/LSJ/CEO-

Sonamarg/o2s/l412-14 daled 2a40-2025 (copy encl.osed as

Annexure 1),

2. That the repty to the notice was submitted by Chief Executive

Officer, Sonamarg Devel.opment Authority vide No. CEO/SDA/2025

dated 07-1 1-2025 (copy enclosed as Annexure -2).

Hightights of the reply are as under:-

i) The Sotid Waste Management Ptan at Sarbat, estabtished at a

cost of Rs.2.40 Crore is futty functionat and operationat.

ii) The operation and maintenance of the ptant have been

entrusted to Roads and BuiLdings Division, Kangan and R&B

Mechanicat Division, Srinagar for technicat supervision and

oPerational management.

iii) Waste generated from hotets, guest houses, LocaI house hotds

and the Thajwas area is regutarl.y cottected, transported and

scientificatl.y treated at the said facitity.

iv) The temporary dumping of waste was observed mainty due to

temporary increase in number of visitors, resutting in short

term storage outside the above said ptant area.

v) Att the accumutated waste was disposed of in scientific

manner as per SWM Rutes, 2016.

vi) A proposat for augmentation and modernization of the Sarbat

SWM ptant incl.uding instattation of an additionat 2 MT

disintegrator and capacity enhancement is under process.

3. That Regionat Director, J&K Pottution Contro( Committee, Kashmir

was requested to verify the ctaims made by Sonamarg

Devetopment Authority and share a detaits status report vide l.etter

No. IKPCC/NGT/OA 1046-24/25/1683 dated 01-12-2025 and No.

Page 2 of4t.,
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JKPCC/NGT/OA1046-24/25t1758 dated 1O-12-2025 (copies

enclosed as Annexure 3 and 4).

4. That Chief Executive Officer, Sonamarg Development Authority was

atso requested to ctarity the detaited methodotogy adopted for

disposaL of tegacy waste accumulated at the Sarbat site for 51 days,

vide No. JKPCC/NGT/OA/1 046/2024/25t 1 87 4 dated 29-1 2-2025

and No. .J KPCC/N GT/OA1104612024/26/1989 dated 10-01-2026

(copies enctosed as Annexure 5 and 6).

5. That Regionat Director IKPCC Kashmir has submitted verification

report vide number PCC/ROK/LS(NGT)/ OA-1046-2024120251 1369-

70 dated 18-12-2025 (copy enctosed as Annexure 7).

Hightights of the report are as under:

i) Ctaims made by Sonamarg Devetopment Authority was

found correct as no waste was found outside the shed within

the premises.

ii) The machinery instatted within the shed, viz.,

el.ectromagnetic disintegrator of 1 1 MT capacity atongwith 05

MT auto insta-composter and segregator was atso found

functionat during the inspection.

iii) Further remediat measures viz., fencing of 10 feet height

al.ong the boundary of the ptant and instattation of main gate

to restrict the access of Himatayan Brown bears atongwith

instattation of 02 MT magnetic disintegrator, are proposed.

Page 3 of4

6. That Chief Executive Officer, Sonamarg Devetopment Authority has

submitted its reptyvide No. cEo/sDA t2025t2993 dated2g-01-2026

(copy encLosed as Annexure- 8), exptaining the process of the

disposal. of Sol.id Waste accumutated at the Sarbat pl.ant.
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7. That Environmenta[ Compensation was levied upon Chief

Executive Officer, Sonamarg Devetopment Authority in respect of

unscientific disposat of 10 TPD untreated solid waste in Viotation of

Sotid Waste Management RuLes, 2016, to the tune of Rupees 39.30

lacs vide Order No. 26 JKPCC ot 2026 dated 10-02-2026. (copy

enclosed as Annexure 9).

Prayer:

ln the premises, it is therefore respectfutty prayed that the report may

kindty be taken on record before the Hon'ble Nationa[ Green Tribunal for

consideration.

Dr. R, nath, IFS

Member Secretary
J&K PCC

Page 4 of 4
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-A"tnexr.;u..r- - !-

/ Jammu and Kashmir porution controt committeeparivesh Bh_avan,.Forest Complex ll Silk Factoru Road

"'"'0"[,f ;;11;,',#iil,i::,r,nJ;jm**#*11e0008

The Chief Executive Officer,
Sonamarg Development Authorier,
District Ganderbal

No':JKpcc/LsJ/CEO-Sonam arg/oz5/rrltl-r! Dated:gg, ro {o{5
subject Notice for Levying of Environmentar compensation by violation of solidWaste Management Rules,zor6.

whereas' Hon'ble NGT in o'A' No. to46/zoz4 registered suo motu on the basis ofthe news items appearing in India.com dated 27-07-2024 tiged .,saving KashmirBrown Bears is a Race against rime wildlife sos and J&K wildlife protectionDepartment rake challenge" and the Hon'ble NGT vide its order dated o5-O'-zoz4impleaded Jammu & Kashmir Pollution control committee through its Member secretaryas one of the respondents among others; and directed to file their response at least o,eweek before the next date of hearing; and

whereas' the unscientific and illegal dumping of municipal solid waste is inviolation of Environmental laws and the directions of the Hon,ble Nationar GreenTribunal (NGT) and;

whereas' series of notices were served upon you (latest on 03-og-2o24) caringupon you' directing you to show cause within r5 days, as to why regal action incluclinglevy of Environmental compensation be not initiated against you, However, no responsehas been received from your end; and

whereas' thereafter Regional Director, pollution control Committee, Kashmir wasadvised to share the Environmental compensation format for violation of Air(Prevention and control of Pollution) Act, rg8r and water (prevention and Control ofPollution) Act' Lg74 by the sonamarg Development Authority for the period of violatior.rfor further levying of Environmental compensation to sDA by or before o'-o9-2.25 videletter No' JKpcc/NGT/)r- ro46/zoz4/ro't datecl 06-o9-zoz5; and
whereas' Regional Director, Pollution control committee, Kashmir submittecl theEnvironmental compensation Format for levying of Environmental compensation Llponsonamar Development Authority, duly endorsed and signed by the Divisional officer,Pollution control committee, Ganderbal vide letter No. pcc/RoK/LS(NG T)/zozs/g6t-62dated oB-o9-2o25; and
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whereas' accordingly case was forwarded to Technical Advisory committee (TAC)' constituted by the JK Pollution control committee for expert assessment ancr evaluationof Environmental compensation, which recommended the levy of Environmentalcompensation amounting to Rs'39.3o lacs (Rupee.s Thirty Nine lakh and ThirtyThousand only) for dumping of Municipal solid waste and untreated disposar of ro TpDfor a period of 5r days 1w'er'o3- Og-2I24i.,e date of issuance of first legal notice to thedate of submission of Ec format by Divisional officer, pcC, Ganderbar) as worked out ir-raccordance with the guidelines framed in this beharf; and
whereas' in terms of Hon'ble NGT directions and rures governing the subject, it isproposed to proceed legally against you and impose Environmentar compensation as perthe gtridelines of central Pollution control goard, Government of India, dury appr:ovecrby Hon',bre Nationar Green Tribunar for such violations.
Now' therefore' take this notice and show cause within ro days from its issuanceas to why:

i)' Environmental compensation proposed and recommended by the TechnicalAdvisory committee of J&K Pcc amounting of Rs.3g.3o racs (Rupees Thirty Ni,elakh and Thirty Thousand only) of 5r days for dumping of Municipal solicrwaste and untreated disposal of 10 TPD, on the basis of polluter pays, principle(PPP) in terms of directions of the Hon'ble National Green Tribunal be not reviecrupon you.
ii)' You may not be prosecuted under Environment (protection) Act rg86 for violationof Solid Waste (Management) Rules zot6.

In the event' no tenable response is received within the notice period, the orclerfor levying of Environmental compensation as per prescribed guidelines will become

ilXrT..,|,..,ilXJIh 
initiation or prosecution proceedings in court or raw against you

'Issued with the approval of the competent Authority,.

l-r-
(Dr. R. Co$inattr;,rrs
Member Secretary
JKPCC, Jammu.Copy to the:-

i) Regional Director, pollution Control
necessary action,

Committee, Kashmir for information ancl
ii) Divisional officer, Pollution control committee, Ganderbal for information anclnecessary action,
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Th6 approvecl formula tbr levying Environtnental compensation uncler'polluter pays, principle irr o.A. No.5g3/2017 bythe Hon'ble NGT ortler dt' 28108/2019, in a case titled Paryavaran suraksha samiti & Anr. v/s Union of India &ors., isas given below:-

Environmental Compensation (Lacs Rs.) 2.4 (Waste Generation - Waste Disposed as per the Rules) + 0.02 (WasteGenerati on - Waste Disposed as per the Rules) x N + MarginalCost of Environmental Externality x (WasteGenera tion - Waste Disposed as per the Rules) x trl
Wh ere; waste quantity is in Tons per Day (TpD

N is no. of ot'violation fionr the da te of issuance of first notice

The sfatus of MSW generation and violation committecl by sonamarg Deveropment Authority, District Ganderbal (J teK) ll'ith regarr'l to improper anrl unscientilic waste nlanagement, as per clilTerent reports is as under: -

B) Quantity of Solid waste generation
(As per data provided by Sonamarg Development Authority)

IO TPD

c) Qurntity of
S\VN{ Rules,

Waste disposetl as pcr
20t6.

(As per EC fonnat subrnittect by D.O. pCC, Ganderbal)

() I-PD

D) Solid Waste Management Capacity
Gap (I-PD) I() TPD

(E)
No. ol'days ol'violation (N)

5l days

(wifh elTect fionr 03.09.2024 i.e. clate of issuance of first legalnotice to24-10-2024
i'e. the date of srtrnrission of EC format by D.o. pcc Ganderbar)

(F)

culated l\{arginal Cost of
Errvironnrental Externality (Lacs Ils,
Pcr Day)

C:tl

(G)
rnunr Value ol Eltvironmental

Er{e rnality (Lacs Rs, Per Dar,)

Mini

Environmental Compensation
(Lacs Rs.)

: 2.4 (10 - 0) + 0.0

:24.0+ 10.2 + 5.1

:39.30 Lacs

2(10-0)' 5l + 0.01 x (10-0) x 5l

(l\{cmber TAC) mber

0.00 r s

0.0 r

(,As per "Report of the ('PCB in-house Cirnrnrittee on l\4e thoclology fbr Assessirrg
Environmerrtal ()onr trsation arrrl .A(rtioti Plarr to Lltiliz('thc lruncl

(fIead TAC)

Enviroumental Compensation to be levied l.gr imrrroper ancl unscientitiq management ol.solid Waste

j-\-
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' Tire l\ileruher Sccrctnr},.
.lKPCC, .larunru.

No. CllO/SI)r\r,202.5 I Datecl:- ] -14-Z0ZS

Sub: Notice tbr Le'ying of Environmetal Compensation by violation of Solid Waste

i\'1 anaefis(st Rul e- 2Q" I 6.
(1

Sir,

In reference to thc above-cited notice, the tbltowing submission is respectfuliy

made for the kind consideration of the Jammu &. Kashmir Pollution Control

Cornntittee.

This Authority ac.knorvledges the directions of the Hon'ble National Green

Tribunal in O.A. No. 1046 /2024 and the subsequent proceedings initiated by the

JKpCC. The Sonamarg Develop:nent Authorit-v (SDA) has been consistently

implementing scientific solicl rvaste managetnent piactices, as already communicated

ro the Divisional Officer, J&K Pollution-Control Comrnittee' Ganderbal, under this

office letters No. CEO/SDA/202412168 Dated: 07-09-2024, No. CEOISDAfta25l235

Dared: zz-04-?025, and No. CEO/SDA/20251528-29 Dated: 09-05-2025 (copies

enclosed).

I'he Solid \\raste Managernent Plant at Sarbal, established at a cost of Rs. 2.40

crore, is tirlly tunctional and operational. The operation and n:aintenance of the plant

have been iltrusted ro the Roads & Buildings Division, Kangan, and the R&B

Mechanical Division, Srinagar, for technical supervision and operational

management. The entire process, including segregation, transportation, and treatment,

is carried out under their supervision. In addition, this Authority condttcts rveekly

inspecrions of tlre facility and has deployed dedicated field staff to ensrtre efficient

functioning and strict adherence to prescribed environmental norms.

Waste generated from hotels, guest houses, local households, and the Thajwas

area is regularly collected, transported, ancl scientifically treated at the said facility.
'I'he temporary durnping observed earlier occun'ed rr:ainly during the Shri Amarnath

Ji Yatra period due to thc heavy inflow ol waste from the Yatra route. The plant's
designed capacity is lirnited to the waste gcnerated rvitlrin Sonarnarg tolvn. Tire

A/ _n additional Yatra-rclated rvaste ternporarily cxccecled tlris capacity,, rcsulting in short-

T'''' ,- term storage outside the plant area. I-lorvever, all such accumulated rvaste lvas
(\ sl.r6sequently disposed of in a scientific manner as per the provisions of the Solid
\-,21fu'aste lvlanagement Rules, 20 I 6.
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: As llart of contitrurrus cnvit'orttttctrtal improvcmcnt, a proposal fbr augmentation
'.nd nroil..nrization of thc Sarbal Solid Wastc Managcmcnt Plant, including

installation o{'an nclclitionnl 2-l\41' tlisintcgrator ancl cnpacity cnhanccmcnt, is under

nctiye process and au,aiting tcnclcriug uction by tlrc tt&B Mcchanical Division,

Srinagar.

Furtler, spccilic rvilcllil'c saf'ety measures have also been taken up. A proposal

firr l0-{eet-higir fencing arouncl the Sarbal I'lant and installation of a secured main

gate hns bccri submitted to restrict the movement of I-lirnalayan Brown Bears and

[re'cpt accidental epcounters. Aclclitionally, otre waste storage unit has been installed

at the sitc to ilrotect t[e fi'agile rnountain ecosystem. Regular awareness programmes

are being organized for hoteliers, locals, and visitors to promote proper segregation,

discourage littering, ancl maintain cleanliness in and around the destination'

In ,ieu, of the above I'acts, rryhich clearly demonstrate this Authority's

sustained compliance, continuous supervision, and proactive approach tolvards

environmental management, it is mosi hunrbly requested that. the proposed levy of

Environmental Cornpensation amounting to Rs' 39'30 lakh and initiation of

prosecution proceedings rnal' kindly be reconsidered'

ThesonamargDevelopmentAuthor.ityreiteratesitsfullcommitmentto
maintaining environn-',ental sai-eguards- and TYres 

complet'e cooperation -lvith 
all

directions of the llon,bie Natilnar Green Trib*nal and the Jarnmu & Kashmir

Pollution Control Committee'

Yours t'aithfullY,

tive Otfl er

Sonamarg DeveloPment Au t)'

' .}r Scanned with OKEN Scanne

Copy to the:

1. Regional Director, Pollution Control Committee, I(ashmir, for information'

2. Divisional Officer, Pollution Control Committee, Ganclerbal, for information'
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* 
Jammu and Kashmir

r' Pollution Controt Committee
chairmanSTjkspcb@gmail.com

membersecretaryjkspcb@gmail.com

0191 - 2472881,2476925
M Lifestvle for

Envirrinment

LiTE

An,,ex\^r,L - 3

Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

Regional Director,
f&K Pollution Control Committee,
Kashmir.

No: IKPCC/NGr/oA/L046-24/2s/t6bZ Date: bl 'tz-zOzS

Sub: Notice for Levying of Environmental Compensation by violation of Solid
waste Management Rule-2016.

Ref: No. CEO/SDA/2}25; dated: 07.71,2025.
N o. J KPC C/ N Gr/ oA / 1 0 4 6- 2 4/ 2 5 / 1 5 86 ; dated: 2 0. 1 1.2 02 5.

Sir,

With regard to the subject and reference cited above, you are again requested

to veriff the claims made by Sonamarg Development Authority and share a detailed

status report by or before 06.12.2025 for further needful action.

Yours sincerely,

Dr. R.

Secretary
IFS

J&K
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- Jammu and Kashmir- Pollutaon Controt Committee
chairm anSTjkspcb@g mail. com

membersecretaryjkspcb@gm ail. com

0191 _ 2472881,2476925 @ Mr#H

ff^^<or^*t- 4

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 1gO 006

Sitk Factory Road
Rajbagh, Srinagar, 190 008

Regional Director,
f&K Pollution Control Committee,
Kashmir.

No: JKPCC/NGT /0A/1046-24/25/ ttSg Date: I o _L}-ZO}S
sub: Notice for Levying of Environmental compensation by violation of solid

waste Management Rule- 2016.
Ref: rl No. CEO/SDA/2025; dated:07.11.202S.

ii) N o. I KPC C / N Gr/oA/ 1 0 46 - Z 4/ Z S / 1 SB 6; dated: 2 0. L 1. 2 0 Z S.
iii) No. IKPCC/NGT/)A/1046-24/2 S/1683; dated: 01.12.202 S

Sir,

With regard to the subject and reference cited above, you are again requested
to verify the claims made by Sonamarg Development Authority and share a detailed
status report by or before ts.lz.zozs for further needful action,

Yours sincerely,

*:*,$#uu'
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Jammu and Kashmir
Pollution Control Committee, chairmanSTjkspcb@gmail.com

membersecretaryjkspcb@g mail.com

0191 - 2472881,2476925

ITUWTSA
NEW DELHI 2024

Autn<-xuzz 'q

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

-9,

Chief Executive Officer,
Sonamarg Development Authority,
Sonamarg, District Ganderbal.

No: IKPCC/NGT /OA/LO46/2O2,4/25/ telg Date:Ig-l2-2025

Sub: Notice for Levying of Environmental Compensation by violation of
Solid Waste Management Rule -2OL6.

Reft No. CEO/SDA/202; Doted: 07.11.2025.

Sir,

In reference to your office No. CEO/SDA/21Z; Dated: 07.11.2025, on the

subject cited above, you are requested to clari$r the detailed methodology

adopted for disposal of legacy waste accumulated at the Sarbal site for 51 days

[w.e.f 03-09-2024 to 24-10-2029 by or before 05.OL.ZOZ6.

Yours sincerely,

-a:,L$'*-lli;ll:

J&K
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J&K
Jammu and Kashmir

, 
- Pollution Contro! Committee

chairmanSTjkspcb@gmail. com
membersecretaryjkspcb@gmail com

0191 - 2472881,2476925

ITUWISA
NEW DELHI 2024

A^"l <y.)r)tl - e

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

Chief Executive Officer,
Sonamarg Development Authority,
Sonamarg, District Ganderbal.

No: IKPCC/NGT /OA/1O46/2O24/26/lqgl Date:1 voL-ZOZ6

Sub: Notice for Levying of Environmental Compensation by violation of
Solid Waste Management Rule -2OL6.

Ref: IKPCC/NGr/OA/1046/2024/2 5/1874; dated: 29.12.2025

Sir,

with reference to this office No. fKPCC/NGT/OA /1046/z0Ta/25/BTa;
dated: 29.12.2025 on the subject cited above, you are again requested to

clarify the detailed methodology adopted for disposal of legacy waste

accumulated at the Sarbal site for 51 days (w.e.f 03.09.2024 to 24.1.0.202$by

or before L5.O1.2O26.

Yours sincerely,

IFSR.
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finne,..t*p, - +

r"-T,tf.S
\.;rd.sdaB[

please,

dated L5-

r^,

M

s$e
{iFlllllw

{trfliryllqn rt*tl$!n*'jryWffiwtx;x-gffiI#ffii
Government of Jammu & Kashmir

J&K POLLUTION CONTROL COMMITEE
OFTTCN OF THE RECIONA"L I}IRECTOR - K,ASHMIRp# Sheilr*-Nl-Atam tampus, Raibagh, Near Goverflment Sitk Factory, Srinag*r-l90AA8

www,jk&qb.in Ernait: regronalefirsglg*,nrffi&Eilqgtl Tetff*x 0t9'4'2311842

The Member $eretary,
J&KPCC,Jamrnu.

No: pcc/RoK/Ls {f{GT}lOA-1045-2024/2S25/c3 sq - ?n ', Date:- 18-12-2025'

Subiectr Notice fnr Levying of Environmental Compensation by violatinn of Solid Waste

Management Rule-?S16'

*eference:- Ynur letter No. JKPCC/NGT/OA11046.a4/aSI175S dated 1O-12'20?5'

Sir,

A verification report vide No. PCCIDOIGBU20?5/412 dated L5^LZ-20V5 and eornpliance

status of the Sonamarg Developrnent Authority with regard to the subiect and reference

cited above as shared by Divisional Officer, PCC, Ganderbal along with corroborative

documents and Google coardinate photographs after conducted spot inspection and

consolidated the relevant inforrnation obtained on the subject matter from the

Sonamarg Developrnent Authority are appended hereto fsr favour of kind perusal and

Encls: - Ala.

Copy to:- .$
1. Divisional Officer, PCC, Ganderbalfor information. This the

o Lnr L-(
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flqn<xttrt-o - St
i -.,,2]$.; t^ilJ}:.,--- ,t rl Gouentnlenl of Jamr?rl{ &, J(ashmfr

strtr: Nolict' fbr Ler'f ing of'Errvironuutal conrpcnsatin b3, violntionof soliedlVrs(e I\'Ianagcnrent Rule -Z0I6.

Sir,

In Iel'e,.ctrcc l0 )'our oflice lcuer No, .ll(ficc/o^/l a461a24/26llggg ctated:10-0l-2026' regarcli.g tire sutr.icci .it.,J abor,e. it is s,bnrittecl that tlre saicl letter \\,asItrnt'ardecl to the col'lcerncct lixccutivc lingineer- [)\vD [l.ctl] l(angnn Divison. iornecessar)' actiott. r'icle this olllcc l*uei. N;. cEo/sDn na?s/zg7z-l6 dated:
r 2-0 t -2026.

Accordingl-r" the R&B Dcpartrnenl has sut:rnittecl irs report vide letter No.EE/lt&B/Di'n/Kgn/7634-36. datecl: 24-0 lz026.a cop' ol-r'hicl is enclosecl hereu,ithIbrl'our kincl lrcnrsnl ancr rirrthsr rppr.ol:riate action at \,our cncr. ;:tcnse.

Encl. O2-leaves yours ftrithfirlly.
(

URIs.M

l\'lern lrcr .$cc t'Ert a r)'.
.lnrrrrrr rt ct Kaslr rrt i r.

,rn1;11 1 icrn ControI Cpttrrlr ittce..

Ntr. CI:O"Sl)A/l0lsi &11b

I rrtn ll. rr(luofticlnli"r ytrhoo,com

'Sorr

so

Dare cl:ff -o I -202(r

Chi
arnarg Devcl optltell ruthoritY

*
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Itlerse I'irrtl r.lrclusrtl tlre rc;,rrrrt.suhlrrrllctl trl, llrc r\ssr.rlarrt Ijrccutrvc [.ingincer,
Ir\\' (R&ll) Srrh'l)['i.stttt't Guntl, r'itlc Lcncr No At:l7SI)G/Solid/7]9.,10 darcd
ll't)lil0l6, rcganlint lltc nhrr'c-urpliorrcd sutlcct 'l'hc sarne is fltrrrr-ardctl lbr your
krnd infornration ancl lor tal:ing lurlhcr ncccssilr),ucrion ar your cncl.

Yours lully',

[,]x e c ngineer,
Jrqt (R& ivision Kangan

Cop-r'lcl
I Supcrintcndine lilrginccr, p\\/ (lt&tl) Circlc Cirnclcrbal for favour ot

ln lirrntal rort

2. Assistant ll.xecutivc llnginuer, P\\t (R&ll) Strb-Division Cund lor intbrmation
and rcf'crcncc lo ltis contmunication citcd a[:ove,

i. fcchnical Ofliccr lo llxecutit'c linginecr'
4. Rccord File for oflicial rccord,
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1\ritlr rcfcrrnc
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' 1'hc dispossl 

"I:]lq \lrslc Dccunrulrr.cd ar rhc sorl*l t,lur during rhc roid pcriod wu:ili:ri:::ff:J;:;:i";;';;;',"i;:i,i11",,, \\,os,c |irrnrscm,n, Rurcs, i'r6. rhc *occ!,L Segrcgotion of i\lired l\,rrtc:o labour
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" [l}|]|]rd 
ond sinrilrr mrlerirls r'crc ntro scprnrrd ond :rorcd ourcidc rhc pt:nq

2. rn.rnrt,i.'iiih'fi:r ro ..s pictcts'

o Rrol:cn
,n,1 o,1,l".1rnic 

utcn:itl, ghsr trotllcs. nnrl conr!nrcrion.rclotrrt tlcbri: fmm horrtr

o n. i ns i ffi ::_;: ;: l;;[Hi:l :*lffii ii,x il ilT.?;;[ fll1['k,,*,rvorlis al $onrrnrrg
3. Footl 1l'qrtc |rrocerrlng:

o Food rvasje, rcccivrd lrrgely in segrcgrtrd fonn, unrlcnvcnl sccondary scgrcgption
bcforc bcing ferl ;nto ltritn;* lui, iomposring lrhchinc.o llio'cullurc rnd lhsorbtntr rvrrc rrlrlcrJ rs p;r*tlc tpc of food rtulc to sn5up
oprimum c'mportirg rvirhin n lrrr con'crrion cyclc uf ?ug houn.

{. ition-llccl'rltble \1'artc l}irpornl:
. Singlc.uic plrtlics, \t'mppers. lclrr p;cks, .rnd ot[cr non-recyclrhlc mrtcri:lr rvcrc fcd into

thc spcc ir I ly dcsi gncd l.fu gnc tic I) i sinlcgra tor.

. '[ris mlshinc convcrts sush malcrirlr into ionic aslr undcr lrigh tcnrpcnturc in an oir.
stfirt'ed chsmbcr"

I
U

,t
led rvrs cxhsullcd througlr 0 tralcr laak u:ing thc n'et rcrubbing

rhr
r. Any smokc gcrct:t

tcchniqu c, cnsuring sr lc disposrl.
'fhr dispos: lof rucstc durin6 llre rncnliontd pcriotl rvu clrricd out ia lhc nbol,e mlnncr

llo ycr, tluc lo lltc llrpc volun:c oI r\.;Lltc rcci;vrd {urin6 c.nd r,flcr tlrc Yrtn prriod. thc proctx

tcqu ircrl erJriition:l linre' fl1i3 rr;ts ftrinrrrily brcrrtrc thc ltlrgnctic Disintcgrator instrllcd at tbc

Srrbs I Pl:rnt is r:f lirnitcrJ c:rll;rcr()" tIcrcb1' rrccctritrting c.rlcndcd opcntionrl houn for srfc

disposrl.
AccorrJirrgly, this rcport is submittcrl fur your kind infonnrtion and for furthcr ncccrtrry

Youn faithfully,

Arrirl tli

oclion nl Your cntl' L

,,bh, ,:rrf rk "*'Z
r%r 'pc,iarfl ,f fo\

"+tr)*o"i' 
'il" Enninccl conccrncd ftrr infrrrnution att'l rcfrrcttcc'

i: ii*ril illi for officirl rccotrl
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Jrmmu and Kashmir
Pollution Control Committee

chairman8Tjkspcb@gmail.com
membersecretaryjkspcb@ gmail.com

otgt-247288L,2476925

Av^rn<.Xr*ftf - 4
Parivesh Bhavan, Forest Comffi<
Transport Nagar, Jammu, r8o 006

Silk Factory Road
Rajbagh, Srinagar, 19o oo8

Subject: Levying of Environmental Compensation to Chief Executive Officer,
Sonamarg Development Authorit5r in respect of ro TpD untreated solid
waste in violation of Municipal Solid waste (Management ) Rules, zot6.

oRDER ruO.: fd JKpcC of 2cl26
Dated . /0 o12-o.26

Whereas, Hon'ble NGT in o.A. No. to46/2o24 registered suo motu on the basis
of the news items appearing in India.com dated z7-o7-zoz4 titted ..saving Kashmir
Brown Bears is a Race against Time Wildlife SoS and J&K wildlife protection
Department Take Challenge" and the Hon'bte NGT vide its order dated o5-og-2o24
impleaded Jammu & Kashmir Pollution Control Committee through its Member
Secretary as one of the respondents among others; and directed to file their response
at least one week before the next date of hearing; and

Whereas, the unscientific and illegal dumping of solid waste is in violation of
Environmental laws and the directions of the Hon'ble National Green Tribunal (NGT);
and

Whereas, Regional Director, Pollution Control Committee, Kashmir was advised
to share the Environmental Compensation format for violation of Air (prevention and
Control of Pollution) Act, 1981 and Water (Prevention and Control of poltution) Act,
L974 by the Sonamarg Development Authority for the period of violation for further
levying of Environmental Compensation to Sonamarg Development Authority by or
before o8-o9-2o25 vide letter No. JKPCC/NGT/(I-to46/zoz4)/to}t dated 06-09-
zoz5; and

Whereas, Regional Director, Pollution Control Committee, Kashmir submitted
the Environmental Compensation Format for levying of Environmental
compensation upon Sonamarg Development Authority, duly endorsed and signed by
the Divisional Officer, Pollution Control Committee, Ganderbal vide letter No.
PCC/ROK/LS(NGT) I zoz5/ 96r-62 dated o8_og_2o25; and

Whereas, case was forwarded to Technical Advisory Committee (TAC)
constituted by the JK Pollution Control Committee for expert assessment and
evaluation of Environmental Compensation, which recommended levying of
Environmental compensation amounting to Rs.39.3o/- lacs (Rupees Thirty Nine
Lakh and Thirty Thousand only) in respect of ro TpD of solid waste for a period of
5r days (w.e.f.o3-og-2o24 i.,e date of issuance of first legal notice to the date of
submission of EC format by Divisional officer, PCC Ganderbal) as worked out in
accordance with the guidelines framed in this behalf;and

whereas, accordingly notice for levying of Environmental compensation as
worked out by the Technical Advisory committee of the J&K pollution Control
committee amounting to Rs.39.3o/-lacs (Rupees Thirty Nine Lakh and Thirty
Thousand only) in respect of ro TPD of solid waste for a period of 5r days (w.e.f.o3-

t, o-9-2o24 i',e date of issuance of first legal notice to the date of submission of EC

l.yat by Divisional officer, PCC Ganderbal) was served upon the chief Executive
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Officer, Sonamarg Development Authority vide No. JKPCC/LSJ/CEO-
Sonamarg/oz5 /t4rz-r4 dated z8-to-2o25, with the direction to show cause within ro
days, as to why Environmental Compensation be not levied upon him; and

Whereas, Chief Executive Officer, Sonamarg Development Authority-District
Ganderbal responded to the notice through email dated 2oth November, zoz5,which
was not found to be satisfactory; and

Whereas, Hon'ble National Green Tribunal(NGT) in its order dated 20-11-2025
directed to take action for imposition of environmental compensation against the
defaulter and file action taken report.

Now, therefore, Environmental Compensation is imposed upon the Chief
Executive officer, sonamarg Development Authority-District Ganderbal amounting to
Rs.39.3ol- lacs (Rupees Thirty Nine Lakh and Thirty Thousand only) for illegal,
unscientific and untreated disposal of 10 TpD of solid waste for a period of 5r days
(w.e.f.o3-o9-z oz4 r.e, date of issuance of first legal notice to the date of submission
of EC format by Divisional officer, pcc canderbal). The chief Executive officer,
sonamarg Development Authority-District canderbal is directed to deposit sum of
Rs.39.3ol-lacs (Rupees Thirt5r Nine Lakh and Thirt5r Thousand only)in the
Environmental compensation Fund Account No. oo23o4o51oooooo1 of the JK
Pollution control committee in J&K Bank Ltd. within 30 days from the date of
issuance of this order.

In case of default to pay Environmental compensation in due time, the violator
is liable to pay Environment compensation by (2) two times, (4)four times,(g) Eight
times for znd,3rd and 4th quarter respectively as per the guidelines of Environmental
Compensation issued by Central Pollution Control Board (CpCB) and violator will not
be allowed to operate.

'Issued with the approval of the Competent Authority'.

No. JKpcc/LsJ/N Gr l(o.A.to46/2o2g/o2s / //(./ _ /) IDated: /p oz-zozA / ' z- |
Copy for information and necessary action to the: -
i) commissioner secretary to Gov., Housing & urban Development Department, J&KGovernment, Civil Secretariat, Jammu.
ii) commissioner secretary to Govt., Forest, Ecorogy and Environment, J&K Govt., civil

Secretariat, Jammu.
iil) Deputy Commissioner Ganderbal.
iv) Regional Director, Pollution Control Committee, Kashmir with the direction in case

Environmental compensation is not deposited by the violator in time, he will issue show
cause notice to the defaulter and follow proceedings of recovery of Environmental
Compensation.

v) Director, Urban Local Bodies, Kashmir.
vi) chief Executive officer, sonamarg Deveropment Authority-District canderbal.
vii) Divisional officer, Pollution control committee canderbal, with the direction, in case the

unit holder fail to deposit the Environmentar compensation after the expiry of 3o daysthe matter be taken up with the concerned Deputy commissioner to recover the
Environmental Compensation amount in accordance to the Land Revenue Act.

a*--
(Dr. R. dolinath),rFS

!pg{a", SUcretary
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